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PER P.VENKATA SUBBA RAO

These applications are for early hearing of appeals filed by the
appellant on the ground that the matter has already been decided in
respect of another appellant by the Hon’ble CESTAT Delhi and thus
squarely covered by the said decision.
2. Ld. D.R submits that although this order is in favour of the
appellant, there are also other judgments which are in favour of the
Revenue on the identical issue.
3. After considering both the submissions, we find that the issue
may be covered by some of the earlier decisions and accordingly
applications for early hearing are allowed. Appeals are directed to be

listed for hearing on 24.10.2019.

(dictated and pronounced in court)

(P.Venkata Subba Rao)
Member (Technical)

(P. Dinesha)
Member (Judicial)
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